_IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDE®ABAD BENCH

AT HYDERABAD
LA 2

0.A.320/99, Dt.ef Decisien_i_82-03-99,

N. Srinivas Reddy | . Applicant.
Vs

1., The Sub~Divisienal Cfficer,
Telecem-Karimnaear,
Karimnagar District.

2, The Telecem District Manaeer,
Karimnaear, Karimnaear District.

3. The Telecem Dist. Eneineer,

Karimnaear, Kartmbasar Dist, ++ Respendents,
Ceunsel fer the ampplicant : Mr.P,Kishere Rae
Ceunsel feor the respendents t Mr.B.N.Sharmma,Sr.CGSC,
CORAM ¢ =

THE HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN,)

THE HCN'BLE SHRI B,S.JAI PARAMESHWAR : MEMBER (JUDL.)
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ORDER

ORAL CORDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.))

Nene for the applicant. Heard Mr.Jaccew fer
Mr,B,N,Sharma, learned ceunsel for the respendents.
2. The applicant was initially enesaged as casual
mazdeer in the year 1985 and he was brought en temperary status
on 1-10-89 by letter Neo .E=6-46/Vel.IV/%1-92/200 dated 17-08-9%1
by R=3, It is stated that the applicant haﬂ;worked reqularly
without any remarks till 1992, Hewever he was mentally depressed
and hence he ceuld net attend the guties w.e.f., 10-05-92, On
recevery frem sickness and ailment he had gene te Yadagirigutta
te effer prayers to Lerd Narasimhaswamy and while returnine »ack
on 17-180-94 he met with a majer accident en 17-10-%4. Hence he
was hespitalised and undereene medical treatmepnt. In these
circumstances the applicant ceuld net attend the duties frem
10-5-92 te 11-82-7 suwmits the applicant. It is alse stated that
after recevery from mental depression and accident he reported te

duty with fitness certificate but he was net admitted te duty.

It apeears that he became fit en 15-10-%4, But he submitted a

detailed representatien en 13-8-97 enclesine medical and fitness
certificate and requested the autherities te reinstate him into
service, That was rejected by the impugned erder Ne ,W=1/92-09

dated 16-04-92 (Annexure=vI).
3. This OA is filed te set aside the impuened erder

Ne,W-1/98-99 gated 16-4-99% rejectine his request by R-2 and fer

a censequential directien te reinstate the applicant in service

with all sanefits.
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4, The applicant it appears had beceme fit fer
resuming duties on 15-10-%4, If se he ceuld have immediately

attended the eoffice and requested the autherities fer his

reinstatement., But it appearslthat he submitted his representatien

enly en 13-8-¢7 { .e,, abeut 3 years after he became fit, That
request was rejected. The applicant did net appreach the
autherities statine the reasens for his a®sence even after he
wecame f£it after the illness of mental depressien. Hapce, the
applicant camnnet ask for immediate reinstatement as he was

absent for very lene time witheut gettine necessary permissien

£rem the autherities.

5. In the facts and circumstances ef the case the
fellewine directien is eiveni-

R-2 sheuld ensage him as Casual Mazdeer if there
is need fer endaeine casual mazdeers from epen market. The
applicant cannet claim any senefits ef his past serviceg
if engaged in pursuance eof the directiens given abeve.

6. The OA is erdered accerdingly at the admissien

staee itself, Ne cests.
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-9.JAI PARAMESHWAR) (R. RARGARAJAN)
MEMBER (JUDL.) MEMBER( ADMN. ) ‘
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Dated 3 ghe 02nd_March,1999. Jodla-
Tpictated In the Open Ceurt) “waff-
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